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m ‘E’he Central Administrative Tribunal

- FORM NO. 4
{ See Rule 42 )

GUWAHATI BENCH : GUWAHATI

Advocate for Applicant(s)

Respomdcnt(s) M av é

()RDER SHEET

o APPLICATION NO. /¢ /020*@ . OF199
4‘Applicant(s)‘/6€z‘» KaZ&/mMNﬁ gQ’@\ cadl ot
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oA A%M

Advecate for Respondent(s) C. ? $.C.

: Notes of the Registry
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Order of the Tribunal
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Present: Hon'ble Mr D.C. Verma, Judicial Member

Heard Mr A Ahmed learned counsel
for the apphcant and Mr A Deb Roy,’ learned
Sr ””CGSC The apphca‘tlon IS admltted Issue
us::lal notice, Counter reply be filed w1th1n
four weeks. List the case on 6.7.00 for orders.

Meanwhile the respondents are directed not

to make any recovery of any allowance paid

earlier under the Head of Field Service Conce-

ssion allowance. )

Member(])
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- 3 weeks further time allowed for

Fresent: Hon'ble M;.S;Bigwaso
JAdministrative ‘Member.
' None. for. the applicant. Written
statement has not been filed. At the
'réqﬁéét of Mr.A.Yeb Roy, Sr.C.G.S5.C.
"{wo weeks time is allowed for filing
of written statement., List on
24.7.00 for orderse : ’
s Cb sl
Member(A).

N0 Boet of avorlegt (AN
€ 8L« v 2.

.

« £iling of written statement on the

- prayer of Mr A.Deb Roy,lparned Sr.
C.G.S85.C.

List on 31.10.2000 for crder.
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| ‘ Vice-Chairman

Present: Hon b]e Mr Justice D.N. Chowdhury,
Vice-Ghairman _ ‘
\Mr A.| Deb Roy, learned Sr. C.G.S.C. ,
| submitted that written statement has been |
E
filed. The case is ready for hearing. Mr A. ,
Ahmed, learné,p counsel for the applicant is F
present. List th‘_ie case for hearing on 8.11.00. _ T
* . Ay
!

Vice-Chairman [/‘
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))\ ‘ 0.A. 179/2000

Notes of the Registry . Date- Order of the Tribunal

8.11.00 | Present : Hon'ble Mr. Justice D.N.Chowdhury,
Vice~Chairman. '

Learned counsel for the applicant Mr.
A. Ahmed has submitted an application for his

P

inability to appear before the Tribunal today.

Accordingly jthe case is adjourned tc

, 15.11.2000.
| ‘ | List on 15.11.2000 for hearing.
. . S . Vice&Chairman
trd
13.11.00 AI Written statement has been ™

C filed. Similar matters are alread
ag 551‘& CaS%, . «e, mcw%\ o : cady
d’ .‘: o, o

posted " “for  hearing before the
e *'“f&m“kg" “ “Division Bench on 6.12.2000. List the
<00 b matter on 6.12.2000 before Division

Bench for hearing. | ~

Al

Vice-Chairman

trd,

612,00} *  List on 11.12.00 for hearing. =
P ST - Lol

Vice=-Chairman
lm

" . 11.12.20+00t Present: Hon'ble Mr Justice D.N..
) Chowdhury, Vice-Chairman

jr// 2@&/ Hon'ble Mr M.P.  Singh,

*r,—;_—————“ 45 £%W§9$V44" Administrative Member

Heard the learned counsel for

6 _ < the parties. Hearing concluded.
: q,;;%7 7

‘b/abbédéé”v /,v 9 ! Judgment delivered in open court, kept

:' R JH’ 2 L : in separate sheets. The application is

> . Zb? llowed. No order as to costs.
,4.’-7, a .
& N [~
Member(A) Vice-Chairman—
nkm
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27 .8.20C

mb’

List before the mexk availaple
Division Bench 'in the month of Msy.for
nearing. - ’

AP

Memoer (A )

4 present: The . Hon‘ble Sshri D. C. Verma,
vice~Chairman (J).

The Hon'ble Shri K.V.prahladan
Member (A).

Mr .A.Ahmed,
applicant submitted leave note. Adjcurned
and listed before the next Division Bench

learned counsel for the

bb
X&o KxGX

a2
169,04

+

4

Vice-Chalrman

A\
- Member (A)

Vice-=Chairman




7 .“3‘0 05 L4

0.A.No.179/2000 (;: 4;.
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i3;3.2d05'Pfesent: Hon'ble Justice Shri G.

10 o

-

‘nkm .
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Sivarajan, Vice-Chairman

Hon'ble Shri K.V. Prahladan,
Administrative Member.

At the request of the learned
Standing "Cbunsel appearing for the

~respondents, the case is adjourned to

+7.3.2005. ?,

Membeﬁnl‘h”ikk Vice-Chairman

- =

- P}esent. Hon ble lir.Justice G.Sivarajan
Vice~Chairmane.

Hon'ble Hr.K.VﬂPrahladan,
Member (A)

 at the request of the learned
counsel ,for the parties case is adjour-
ned to 2203Q05Q

)\ YA ] “ha 1
T eflber Jice=Chairman

* LY

22.03.2005 present ¢ The Hon'ble Mr. ce Geo

Sivarajan, vice~Chairman.
The Hon'ble Mr VePrahladan,

Vvice=Chairman

22.03.2005 Present : gu Hon'ble Mr. Justice G,

ivarajan, Vice=Chairman.
The Hon'ble Mr. K.V.Prahladan
AMninistrative Member.

Heard Mr. A. Ahmed, learned counse
for the applicants and also Mre. A«Ke
Chaudhuri, learned addl. C.G.S.C. XSRX
assisted by Ms. U. Das, learned addl. C.
G.S.C. for the respondents.

Hearing cencluded. Orders reserved,
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Notes of the Reglstry Date gi Ord:.,r of the Tr.xbunal
o -yt I R il . -
16.9,04
. . % On the request of learned counsel
" i j! for both the-parties stand over to
g %29.9.04 for hearing,
) ! W
% % ber ' GL“ -
% I - Vice-Chaiman
2929, 04. B (8] :
. %f n the request of learned counsel
. ) ' i or the applicant stand over to 22nd
gNov, 2004 for hearing,
3 . ' y
1 =5 @ LD o
B ] ! Member : ‘ GL("’
3 . Vice-Chaiman’
. 1m % 27
(22411420 ' y _
'. «2004 | List on(. 17.1.200%, for hearing.
| | T
. mb | ’ hmr : .(‘A"’ “
1742405 % ' |
. ' : j! . Present: The Hon’ble MrMK. Gupta,
N I { g Judicial Member.
- : The Hon’ble Mr. K.V. Prahladan,
§ Administrative Member.
c i ‘ A .
’ ' ﬁ‘ E Request received from Mr A.
. ; o A § A Ahmeq, leamed counsel for the applicant
% indicating that because of personal ground T
g ‘ he WOl;ﬂd not be able to attend the Court
% ~ today. .Similarly, Mr. S. Sarma, leamed
i I counselforthe applicant appearing in O.A.
% . % No. 15/00 and 201/00 dtates that he has k
. i o £ rece‘we‘l certain instructions from the

applicant. Nonnally,wxn"gnot geantauch

que%g more so, when the matters were
wmanded back from the Hon’ble Gauhati
High Court As a matter o’fmn&ﬂle
prayer allthe casesbe lited on 03.03.2005.
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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH.

.O.A./XXK. No. 170 . . . . of 1999, 0.A.No0.202/1999,
0.A.N0.319/1999, 0.A.179/2000, 0.A.No.276/2000 and ..

0.A.No0.224/2000 11.12.2000
. . ’ DAT J ooo.ooo.toc"
1. Shri Gadadhar Bania and 80 others E OF DECISION '

2. Shri Deba Das Bhattacharjee and 22 others

3. Shri Krishna Sinha and 274 others

" 4. Shri Kulamani.Singh.and 23, others w w .. _ _ PETITIONER(S)
5. Shri Satya Brata Mazumder and 20 others

~ 6. Shri Indreswar Rajkowar and 7 others

Mr A. Bhmed - - o . _ _ ADVOCATE FOR THE
PETITIONER(S)

_ VERSUS ~

The Union of India and others . _ RESPONDENT(S)

LR eI o em D mm S ew G cma e G Ao i fem £vD e s e e es

Mr A. Deb Roy, Sr. C.G.S.C. and
Mr B.C. Pathak, Addl. C.G.S.C.

cEm s e om e erh tum e e wm e €T e aem B wa e ewn oom

_ADVOCATE FOR THE
RESPONDENTS

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE HON'BLE MR M.P. SINGH, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to see the
judgment ?

2. To be referred to the Reporter oxr mnot ?

3. Whether their Lordships wish to see the falr copy of the
: judgment ? "

4. Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Vice-Chairman

L\_,//"—+9‘ i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Aplication No.170 of 1999
Original Application’ No.202 of 1999
Original Application No.319 of 1999
Original Application No.179 of 2000
Original Application No.276 of 2000
) : And '
Original Application No.224 of 2000
Date of decision: This the 11th day of December 2000
Hon'ble Mr ] uétice D.N. Chowdhury, Vice-Chairman
" Hon'ble Mr M.P. Singh, Administrative Member
0.A.N0.170/99 _
Shri Gadahar Bania and 80 others ~ eeeees Applicants
By Advocate Mr A. Ahmed
- versus -
The Union of India and others e Respondents
"By Advocate Mr B.C. Pathak, Addl. C.G.S.C. '
0.A.N0.202/99
- Shri Deba Das Bhattacharjee and 22 others oo Applicants
By Advocate Mr A. Ahmed. '
- versus -
) ‘The Union of India and others e Respondents
By Advocate Mr B.C. Pathak, Addl C.G.S.C. |
0.A.N0.319/99 .
Shri Krishna Sinha a‘rild 274 others T e Applicants
By Advocate Mr A. Ahmed ’ ’
- versus -
The Union of India and others - ......Respondents

/

By Advocate ‘Mr B.C. Pathak, Addl. C.G.S.C.

0.A.No.179/2000
Shri Kulamani Singh and 23 others C eeeeee Applicants
By Advocate Mr A. ‘Ahmed.;, .. ‘

- vVersus -.

The Union of India and others
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

M

...... Respondents



W\
0.A.N0.276/2000 ,
Shri Satya Brata Mazumder and 20 others e Applicants
. By ‘Advocate Mr A. Ahmed.
- versus -
The Union of India and‘ others S e Respondents

By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

0.A.No.224/200
Shri-Indreswar Rajkowar and 7 others ... Applicants
By Advocate Mr A. Ahmed.

- versus - .

' "The Union of India and others o ......Respondents -
By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

ooooooooooo

O R D E R (ORAL)

CHOWDHURY.]. (V.C.) ' .

All these cases pertain to Field _Service Concession (FSC
for shrot) admi~ssible to Defence Civilian employeeé pertaining to Group.
'C' and 'D' emplojreés. Since the cases involve common question of
facts and common ques:f:ions of law, all these cases were taken up

together for hearing.

2.)‘ | The applicants are serving in the State of Nagaland and
Manipur - as Defence Civilian -employees. The subject matter that has
come up for adjudication were earlier adjudicated upon by this Tribunal
'in a number of cases, more particularly in O.A.Nos.124, 125, 217 and
218 of 1995. The Tribunal by Judgment and Order dated 24.8.1995 passed
~in O.A.Nos. 124 and 125 of 1995 held that FSC was admissible to the

applicants with effect from 1.4.1993 and the respondents were directed

to extend the FSC to the applicants in the prescribed manner with effect

from 1.4.1993.

»

3. ~ The Tribunal in the aforesaid cases “basically dealt with,
amorigst others, the communication No.16729/GG4(civ)(d) dated 25.4.1994 '

issued by~Sena Mukhyalaya. The respondent authority thereafter went

to the Supreme Court by filing SLP and the Supreme Court granted
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vthe leave. The Civil Appeals‘were finally disposed of by the
Supreme Court. The Lgespondeﬁtﬁﬂ;ﬁ specifically raised” the
point-thét the Tribunal committed a grave efror by holding
that tﬁe .applicgnts were entitled for FSC as per Army
Headquarters letter dated 25.4.1994 without understanding
the contents of £he_ letter. It was raised that the Army
Headquarter letter dated 25.4.1994 was addressed to the
various Army Commands pertaining to certain proposals for
¢oncessions/allowapces .to Defence Civilians posted in
certain areas. The operaﬁive portion of\the judgment of the
Supreme Court is reproduced below: '
"Having ' regard to . the respective
contentions, we are of the view that the
Government. having been extending the benefit
of payment of Special Duty Allowance'to all

the defence employees working in the North-
eastern region as per the orders issued by the

. Government from time to time as. on April 17, .
1995, they are entitled to both the Special
A Duty Allowance .as.well as Field Area Special |

Compensatory (Remote Locality) Allowance. The
same came to be modified w.e.f. that date.
Therefore, irrespective of the fact whether or
not they have been deployed earlier to that
date,  all are entitled to both the allowance
only upto that date. Thereafter, all the
personnel whether transferred earlier to that
"or transferred from on or after that date,
shall be entitled to payment of only one set
of Special Duty Allowance in terms of the
above modified order. '

As regards the payment of Special Duty
Allowance to the defence ‘civilian personnel
deployed at the border area for support of
operational requirement, they face the
imminent hostilities supporting the - army
personnel deployed there. Necessarily, they
alone require the double payment as ordered by
the Government but they cannot be deprived of
the same since they are facing imminent
hostilities in the hilly areas risking their
lives as envisaged in «the proceedings of the
Army dated January 13, 1994. But the Modified
Field Area, in other words, in the defence
terminology, "barracks" in that area is a
lesser risking area; hence they shall not be
entitled to double payment. Under these
circumstances. Mr P.P. Malhotra is right in
saying that the wordings of the order requires f
modification. The Government is directed to
modify the order and issue the corrigendum
accordingly." ' '

A
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4. Tne judgment fehdered by this Tribunal was finally
merged with the judgm?nt of the .Supreme Court. The
rgspondents by the impugned commudication dated 10.4.1995
‘sought to make a distinqtion between payment of.monetary
ahd non-monetaryvallowance in the FSC and by the direction
dateé £O.4.l999 they instructed the~conéerned aathorities
to recover the payments already granted earlier on phe
basis of court judgments. The issue in these applications
have -already béen:adjudicated upon iﬁ O0.A.Nos.124 and 125
iof 1995, which went upto the Supreme Court and the 

determination on these matters has already attained its

finality. According to the respondents, which appears from

the written statement, the earlier jgdgment of the Tribuéal
;//653 Sased>on a misconceptidn of facts, which was relatable
to the Army peréonnel and not to'the ;ivilians. It was also
averred -that there/ was 'a lapse on the part fo the

. respondents in placing the matters on record.

5.  The " controversy relating to- FSC has already been
b///;djudicated upon in the aforementioned O.A.s by this
'Tribunél and the Subreme Court .finally dispoéea of the
abplicétions as mentionad above.~'Thé judgment of this
Tribunal> delivered earlier has been merged with the
fjudgment of. the Supreme Court and it is binding on the
/parties. If there' was any laps2 on the part of the
respondents 1in placingiﬁhe matters iﬁ its entirity }t was.
open for the'respondeﬁts to take appropriate me2asures, bat
it was not pepﬁissible on the part of the respondents to
éct in defiance of the‘order of the Tribunal, which was
:finally dealt wiéh by the Supreme Coart. The finding of the
Tribunal in the O.A.s as regards the admissibility of the
FSZ and the SCA(RL) were not disturbed by the judgment'of
the Supreme Court, in this' regard. The "FSC as alluded
earlier waé granted by ﬁhis Tribunal and not interfered by

the Supreme Court and it was not proper on the part of the

L,N_,;/’Vrespondents .to modify tha same and take a different
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5 ‘ : <9\
" conclusion. The plea of admissibility ‘of FSC was

spnc1f1cally taken in the SLP and the Supreme Court did not

ascept the ples. The rellef would therefore be deemed to_

have b2en refused.

6. Mr B.C. Pathak,. learned Addl. C.G.S.C., referred to

the two decisions of the~Supreme Court, reported in AIR 1966
Sc 1547, State of Orissavs. Durga Charan Das, and (1997) 3;
SCC 321, State of Haryana and others vs. Ram Kumar Mann.
Bofh the“cases are decisions on facts pertaining to
interpretation‘of the rules. 1In State of Orissa vs. Durga
Charan Das (Supra) the Supreme Court observed that the State
might have misc&nsﬁrued the.scope and effect of R.6 of the
Protectioh,Rulesr but that'would not preclude the authority
to interpret the rule justly and reasonably. In State of
Haryana vs. Ram Kumar Mann (Supra) the court was concerned
as to whethei a wroﬁg deéision rendered by the Government

does not preclude them to take a right decision. But, here

is a case in which the fact in issue was already adjudicated

u/upon,-maybe on a wfong premiée. If the document was wrongly

relied upon which was adjudicated upon} it was not open for

the respondents to interpret the same on the face of the

judgment of the Tribunal, which was not disturbed by the

Supreme Court.

7. - In the cirqumstanées the applications are allowed and
the impugned orders ;nd/or directions for stoppage and
recpvery of Field Service Concession are set aside. There

shall, however, be no order as to costs.

(M. P. SINGH ) | ( D. N. CHOWHDURY )

" ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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/ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
; - GUWAHATI BENCH, GUWAHATI.
- S ;. (AN APPLICATION UNDER SECTION 19 OF THE CERTRAL
L © " :_ ADMINISTRATIVE TRIBUNAL ACT, 1885) ,
. ORIGINAL Agm,lggn ON NO z:z 2 QF 2000,
Sri Kulamani Singh & others |
| ~a
-Versus-
. *
- """“"" v | Union of India & Others
I 8 D E X |
q *Lle ; ~ . . 7 3 o .
1 ~Application — .. 1 tol7
2. Verification -~ . -~ \&¥
-3 Annexure-=1, 1(a) — -\94p 29
' 4. Annexure-2, 2(a) — - 20t 34
5, Annexure-3, 3(a),3(b) — D547 o
\ L 6. Annexure-4 _ . - J4+T4 o
T, Awneruee-s  — - 77 L
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_ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, Z% <j;§A
| _ GAUHATI BENCH AT GAUHATI.
(AN APFLICATION UNDER SECTION I? OF THE
CENTRAL ADMINISTRATIVE TRIRBUNAL AUT, 1985.)
 DﬁIGIN§L APPLICATION NQ.LP?DF 2060. :
‘ | , :
Coe e o B ETWEEN
. -~ . MES/243673 _ Sri Kulamani Singh,
. I | ' Mazdoor (Unskilled)
2. MEGS/7486721 a ‘Umesh Eumar, AEE B/R
t I MES/48&7744 n Devesh FPandey, AEE EB/R
A MES/263E 6“4 8 Soumen Bhattacharya,JE (Civ)
5. MES/2035473 B A K Mandal, JE (QS&C)
b. ’MES/éIQISBO n Gudas Singh, JE E£/M
7.- MES/229005 n Ratul Mahanta, JE E/M
a. MES/204078 L] Ak Haldar, JE (QS&C)
q. MES/A-125013 » Rami Chand, JE(Civ)
10. MES/243229 Ul B N Saikia, UDC
11. 224267 : Ll FC Das,  UDC
12.. MES/264649 ] Noris Rani, UDC
‘ 12; MES./Z237943 = Antony Cherian, LDC
14, MES/243461 s  K.Y. Singh, LDC
16.‘;MES/264068 " Narayan Sharma, - -Chowkidar
15;, MES/243554 - = D B Chetri, Feon
17. MES/24223 =  KC Saikia, UDC
18, MEG/220191 L] Mahju FPassi, Chowkida#
19. MES/243916 " Smuel Killing, Chowkidar
20. MES /243893 ] . Sikhra, Safaiwala
2. MES/220145 " | Rama, Chowhkidar -
22 MES/243924 a Satrughan Ihakur, Chowkidar
23. MEB/225161 = - Amar Singh, Chowkidar

(OTF)

e



24, MES/23I2996 . = Upen Saikia JE (Civil)

*ﬁpplicahts

‘Now all the applicants are working
under Gatrrison Engineer, 8469 EWS,.

C/a 99 AFO.
~AND-

11 - Union 0f India,
;represented by the"Sécrefary
fo tﬁevGovernment of India,
'hDei?nCe Department, New Delhi.
21 >Shrima?i Vandana SrivastaQa;
-Controller of Defence Accounts,
UDHYAN VIHAR, Narangi,
Guwahati-781171,
.
‘1 The Garrison»Eng;neer,

869 EWS, C/0 99 A.F.0.

eHespondents.

DETAILS OF JTHE AFPPLICATION:

)

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
. AFPLICATION IS MADE: '

This instant application is»made against the
impugned order of retdvery as well as stoppage of
.thé' Field Sérvite Concesgiqﬁ " vide D.0. . No.
Fay/Tech/025 dated ;Q‘t}‘ April 1999 issued qyithe
Réspondent No. 2 at Annexure-~ 4 and also.bréying
for diraction upon tﬁe‘Respbndénts for Canfinua4
tion-ﬁf the.Field_Service Coﬁcession as per .this

Han’ﬁle.Tribunal’s Judgement and order dated




4

26N September 1997 passed in 0.A. No. 135 of

1997 and . also as per . Hon'ble Apex LCourt’'s

~Judgement in Civil Appeal No. 1572 of 1997 dated

17-2-97 in similarly situated cases.

2. JURISDICTION OF THE TRIBUNAL

The applicants declare that the subject

-matter df, the instant application is within the

,jUrisdiction‘q¥‘the Hon'ble Tribunal.

i

. LIMITATION

The applicanté further declare that the

. application is within the limitation period

preacr;béd under Section 21 of the AdministratiQe

Tribunal Act, 1985. .

4. FACTS OF THE CASE

Facts of the case in brief. are given

below:

4.1 That your humble applicants are citizens
of India and as such, they‘are entitled to all the

rights and privileges guaranteed under.i the

Conmstitution of India. The applicants are all

Defence Civilian Empldyeesl belonging to group C
and D. They are “serving under the ~ Defence
Department in Manipur since a long time.

4,2, That your applicants beg to state that
all the aﬁplicants are serving under the BGarrison

Engineer 869 EWS c/o 99 A.F.0. The applicaptsvare
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S

serving as AEE B/R, JE(Civ), .JE (Q@S&C), JE E/M,

uUpc, Chowkidar, L.D.C., Labour, Safaiwala, etc.

4.3, . That your applicants beg to state that

they héVe got common grievénce%, Common cause”of
action and the nature of relief prayed'for is also
samevéhQ'similak and hénce'having’regard to the
facts anﬁ circumstances théy ‘intend pre?er this
épplicationbjointlyyand'accbrdingly they pray'fo}
grant of permission under -RuieA 4¢(5) (a) .of the
Cenfrél Administrative Tribunal (procedure) Rules
1987 to move this application jointly.

-

&

4.4 - That ydur_applicanta beg to'stafe'that
uﬁder the Government of . India various orders,
Memos,'CitCularsg thesélbefehcé'Civiliah,Employeés
who are Eerving in Field Areaéhincluding Manipur,
Nagaléndvére.eligible'for ceftain benefits d@e to
involving risk of life along with Armed Force
personnel. These Defence Civilian Employees are
facing imminent hoﬁtilitées in these hilly Areas
riéking their lives ° fn . supporting the army

personnel deyelopment there.

4.5 That vyour .applicants "hbeg to 'statgﬂ that
“these Defence Civilian Employees are entitled to
ggt the”behefit of Field Service Codcesaiqd and
alsb' Allowance as per vaern—ment Letter No.
37269/1AG/ PS 3(a) /D/ éay%vservige dated 13-01-

?4. It is pertinent to mention here that in this

_lgtfef it has been clearly mentioned in paragrabh

'I that nthe Defence Civilian Employees serving in

fhe'hewly.defined field éreas,will continue to be

extended the concession enumerated at Annexure-C

'10{ the Government letter No. A/0258B4/AG/PS~

-

13
.
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3(a)/97—S/D(Pay/8érvice) dated 25-01-64. The
"Field Service allawance is addition to Field
Sér&ice; Concession Which-_wés granted,,by :the
vGovernmentv of ’india” vidé letter dated 25~01~64.
The Additional Field Service Allowance has become
e%fgdtiv?~ftom i5 § Apr11;19§3n l
‘ anéxure—l is thé.‘Photostat copy of the
letter No. 37269/ AG/ FS 3(a) /D/ Fay/
'Qe;vice défé& 13-01-94", : '
Annexure-1(A) is ~“the 'Photostat copy of
.thJDe¥endé Office ﬂemd NQ.lA/'OE§8§7 AG/
PS—E_(Q)/QZ—S/D:(Pay/'gefvice) dated 25-
01-64. o :

4¢{?; ‘ fhaf _your applicént% :beg to . atété' that
the;'enjoying Fiel&.ServiCE Concession since 1964
a§- per Annexure lké). ,Eut_ when the Defence
Deparﬁmeht issued anothér..ciﬁcular\ fo@l Filed
ﬁérvice.éllowance in addition to Field Concession
as ' enumerated in _letter dated 25-1-64, the
appiicaﬁts approachgd .the .éuthority to get the
additional allowance. The authority refused to
givé tﬁis allowance in spite of their Office Memo
atjﬁﬁnéxure~1, The applicants being aggrieved by
non&payment éf Field_SEFQiCE Concession‘AlloQance
they apﬁtoached the_Hon'b{e Tribunal by.¥iling the
Gfiéinal Aﬁpplication No.. i35/97. Thé Haﬁ’ble
Tribunai' after hearing both sides ‘allowed the
EiéﬁdVServiée Concession Allowance aswﬁdvernment
létie} No. 37;6?/ AG/ FS 3(a) /D/ Fay/ Service
:dét?d  13-01-94, The 'Judgmeht o of Original
'Apbiication.‘NOE i35/97 has been accepted by the

ﬁRQSpundents. The Respondents Eavé filed Misc.

L3
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Petition.No. 30 of 1993 in 0.A. No. 135/97. In the
said Misc, Fetition the Respondents have stated
befure vthe "Hon'ble Tribunal thét the Government
have accepted the judgmenﬁ regarding’. payment of
Field Service Concession passed by the Hpn'bie

Central Administrative Tribuﬁal,' Guwahati uBench;'

-Guwahati:ahd accordingly the applicants have been

paid the Field.Service'Concession'Allowance as per

Judgment in Original ﬁpplicaiion No. 35/97 by the

Respbndent%.‘

Annexure—-2 is the photocOpy of Judgejmént
% Order dated 26~09-07 passed in Original

" Application No. 135/97.

annexure—Z(a) is the photocopy of the
Order passed in Misc. Petition No. 30/98

“in 0.A. No. 135/97.

4.7" . That ‘your. applicants beg to state that
thé‘Field Sérvice Concession Allowance have been
granted to the applicants by the Respondents after
being satisfied by  them. Accordingly; the
applicénts Have been all along anquing this Field
Service | Concession Allowance ~after  getting

judgmént in Original Applicatioﬁ No. 135/97. -

That it is pertinent to mention here that

the gimilarly.situated.Defence Civilian Emplqyeea

who "are serving in the Field Areas of Manipur. and
Nagaland filed the Original Application No. 124
and 125 of 1995 before the Hon'ble Tribunal,

" Guwahati Benth5 Guwahati  for payment of 'éield

Service Concession Allowance, House Rent

Allowance, Special Compensatory (Remote Locality)
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Allowance and Special Duty Allowance. The Hon'ble
Tribunal, Guwahati BRenchy . Guwahati after hearing
both the parties in the aone‘mentiéned cases on
24 th August 1993 passed- a Judgment & 0Order
allowing theée Defence Civilian Employees td draw
the Field Service Coﬁceséion éllowance,»House Rentv
Allowance, Speciél Cgmpensatory (Rehote Locality?
Aliowance “and Spéﬁial- Duty Allowance. In
!péfticulaf,‘ the fHan'ble Tribunal directed - the
resbondehts"ha pay the Field Service Concession
Allowance‘with ef?ec@ from 01-04-9% in addition té
Field Service Concession as. éér Government letter

dtd<25wdl—b4,mentioned in Annexure 1(A). In these

\cases and similarly situated other cases, the

Union of India fixed Aﬁpeél before the Hon'ble
Supréme Coﬁrt gf Iindia. The Appeal was numbeked.as
1572/97. In this ~ appeal the Union of India
'chéllengédvthe Judgment & Order which was passed
in connection with«‘the payment of the Field
Service Concession Allo@ance, Hduse Rent
Allowance, Special Cémpensatory (Remote Locality)
Allowance and Spéciall Duty All@wanca by the
:Hdn'ble Central Qdministrative Tribunal, Guwahati
Bench, Guwahati. The grounds of the Special Leave

Fetition plaée by the Unian of India before the

Hon"ble Apex Court regarding- pavyment of Fiéld

‘service Concession are given below:

s Because  the Hon'ble Central _Adminisfﬁative
Tribunal committéd‘a grave errotr by directihg that
the petitioner are entitled for Field Service
Concession as per Army Head OQuarter letter dtd 25-
04-94 with effect from 01-04-93. A reading m% Army
Hgad Quarter letter dtd 25-04-94 clearly show. that



Q-

the Hon 'ble j'l”r.'itu'.lnal has: paés ‘the order without
understanding the .contents - of the letfer.

Actually; the Army Head Q§3rter letter dtd 25-04-

.'94 was addressed to the varioQé Army Commandants

‘indicating ~certain. proposal for Concession/

'Alicwangev'té‘ the Defence  Civilian Employees .in

certain areas and which had been forwarded - to the
Ministry iofj Defence, ?6r consideratibn‘ andA the
Cohmandants,; Head  Quarter, were requested to
eramine the"ﬁtated praoposal and give,Atheir

comments/QiEWS, ‘The Hnnfble Triﬁuhal has . to the

~extent of directing the : Government to pay such
allowance even without Government sanction. The,

Army Head Quarter, on the‘propdsal submitted that

the Hon‘ble Tribunal commiﬁted an error when it

directed the Government to make payments as per

ihié lettqr of . Army Head Quarter. No éuch

allowances could be~giVen in tﬁe absence: of the

Government Sanctione .

- _But the ﬁpéx‘couft only déal@ with the
Sﬁecialb. Dufy 'Qllowance* and the | Special
Comﬁensatofy'(Remote meality) Allowance. The Apex
éouft held tﬁat the 8peci§i~Compensatoryg(Remote
Locglity) Allowance will be payable to the Defence
Ciyilian Employees. till ’17th‘;priig‘ 1995  as .per
Govérnﬁeht' Igtter 'régardinge payment of' Speciai
Duty .A}lowanﬁeﬁ_ The Apex 'court held fhat the .
Defence Civilian fEﬁployees. serving in the Field
Afeas are_entitleq_fo get<bath:the allowancesk the
Special Dufy- Ailowaﬁce. and the Field Service

Cohﬁeasimn Qilowance. In this judgment it was no

 wheﬁe mentioned by‘the.ﬁpex-court that the befence

Civiliaanmployeea ére,not,entitled to gef Field
Service Allowance as the Army Letter dtd 13-01-94

)
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in addition to Field Service Concession as per the

:Mihistﬁy QfDerAenc‘klettér dated 25-01-64 and as

such, thesevDefenCE"Civil§an employees posted in
fhef Field éféaﬁ o?- Nagalénd; *Manipur,. etc.. are
eligible.fbﬂfpéyménfto{;Field SEFViceiﬁllowgnqe,in
addition to Field -Serviée:.Conceséion as 4the

Hén;blé 'Tribunal _and Aipex Court’'s decision 1in

Civil Appeal No. 1572/97.

Annexure-~3 is the photocopy of Judgment &
T Order passed'by‘thé Hon 'ble Tribunal in
’D,A,:No. 124?95'& 125/95 dated 24-08-95.

Annexure-3(a) is the photocopy of SLPiNo.
1572/97 filed by the Union of India. |
”Annexure—ﬂ(b) is the phdtdcopy. of
Judgment % Order passed by the Hon‘ble -
 Supreme of Indi in Civil Appeal Na.
1572/97 dated 17t D February 1997. .
4.8 .  That your applicants beg to state that
most s&rpriéingly the Respondent qui Smti.
Vandané_ Srivastavéa the Controller of Defence
Qccomnté, 'Suwahati, Néréngi issued a‘ letter
dirégting the Garrison Engineer, 869 EWS, C/o 99
APD; Respondent No.ZX to recovét the Field Service

Concession from the applicanfs. ' o

It may be. worth to mention here that the.

;applicants are enjoying the Field . Service

Concession Allowance as per Judgment & QOrder dated

26t h gept. 1997 passed on O0.A. No. 135/97.
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.AnnéﬁuFe~4 ié the rec0very letter No. DO
‘Ne. Pay/Tech/025 dated 10t 0  April,
1999, | | |
4.9 »That your appiicants beg to state” théf
similarly. situated .Défence Civilian 'perséﬁs who
are serving under thé'éarﬁison'Enginear,A869 EWS,
AC/ca 99 AFO haVe- already appraaahed this Hon'ble
Tribhnai:fby 'filing vthé' @rlglnal Applicatioh "No.
170/?9';again5t illegal recovery‘ ahd 5toppage of
Field Service' Concession. Allowance paid to them.
The Hon’'ble Central AdmiﬁistrétiVé Tribunal after
.Bearing “ both sides. on  28-05-99 admitted . the
Drigihal Applicétiow,énd stayed +the Operation of
Impugned recovery oréér -and a&also stopp%ge Field
_SerVLce Conce%sxon AilmwanFevaf Annexure—-4 dated
10-04-99 until further’ order. It may be stated
’théé'tjther fDéfence )Div;llan Employee also filed
Original Application No. 202/99  and “0.A. 319/99
Ee%oré the Hon ble Tribunai against the impugned
fetd#ery asl»well as ;sfbppage order of Field
Service Concession Gllowanﬁe.' All the . above
meﬁfimned ‘cases are admitted and stayed by the
Hon'ble Central Administrative TribunéL,IGuwahati
BEench, Guwahati and these are pendlng before the
.Hon'bié Cenkral Adminis tratlve Trlbunal Guwahatl

+ Bench, Guwahatl for final hearlng,
ANE£usE-5 ot Prkoiopy o o wch ondin pomd by Tl 4
deted " 28.5.99,
4,10 That vour appllcants beg tq,,&tate that

the {ﬁégppﬁdent No. 2 has violated the Hon’'ble
Tribunal'é Dﬁder datad Eﬁ‘tt‘ Sept. 1997 and aisb
the Hon'ble Apex co@rtfs budg@ent in Civil'ﬁppeal
No.ﬂ@ﬁ?? in similar caseé‘regarding payment Field
Service. Coﬁceésion :Allowgnéé  to the Defence -

Civilian éemployees who are serving in the Field
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Area. As such, the Respondent No. 2 is liable for

contempt of court for disobeying and suppressing

the  facts regafding paymént of Field Service

Cancession Allowaﬁce to the Defence Civilian

Employees who are’ ser&ing in the Field Areas.

AccordingTyu the Hon'ble Trlbunal may issue notice

~

fmr personal appearance of Respondent Nae. 2 as she

has violated the Hon‘ble Tribunal’'s order as well

as the Hon " ble Slupreme Court of India’'s order.

4.-11% That' vour: applicahts beg to state that
the recwvery and stay af Field Service Concession
and dlscontlnuatlon of F1eld Serv1ce Concesﬁlon by

the Respmndent No.2 is hlghly illegal, arbitrary,.

'unfalr and vxolatxva of the principle of natural

Justlce Cas well_ as fundamental rights of the

applicants.

4.12 . Th&t your applicants beg to state that

the Respondents Are now issuing recovery letter to

.the appllcantg of the instant application for’

recovery of Field Service Concessian Allowance

- fram them from the' nexﬁ month because -thel

applicants afe not  party to the Drigihal
Applicatioh No. 170/99 which was filed aqalnst the
imeQNed ofder‘of reuovery and stoppage of erld
Service,—thceésion Allowance by the similarly
situated persons. ‘Hence, the abplicants vare

compelléd to approach this Hon'ble Trlbunal far

seeking Justxce and also praying for stay against

the lmpugned order of recovery and stoppage of

Field Service Concession Allowance.

4.13% That your appllcants beg to state that in

the above 61rcum5tances flndlng no other alter-
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natiye the applicants are abproaching thé'Hoh’ble
Tribunal for protection of their rights and inte-
resit through this' OrFiginal Applicatioﬁ and the
Hon’'ble Tribunal méy be‘\ﬁleased to stay the

imhugned arder Na o vPay)Tech/OES/ dated 1ot n

CApril 1999 issued by the Respondent No.2 and also

direct the Respondenfé to continue the Field
Service Concession ’gllowénce- to - the - preseﬁt
apgiicénts as interim measure and further be
pleased to.'seﬁ aside and quashed  the impugned
letter dated 105N april 1999, - |

; | 7
4.14 That this application is filed bona fide

aﬁd140r1thé ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

&
Fay

For that,_tﬁe1actidﬁ of the Rgspon~denté
are highly illegal, arbitrary and viola-
‘tive of the principle of natural justice
as well as fhe‘fdndamental rights of the

applicants.

By

Fc')r'.that5 the appiicants'are,anjoying the
Field Service Concession Allowance aé pér
/Hon'b]e Tribunél‘s‘"order as well as the
Apex Court’'s order ihvsimilar-cases and
as Su&h, the’Respdndents can not deprive
them these facilities of Field Service
COhﬁéasion Allowance without challenging
the Hon'ble Tribunal’'s. Judgﬁent and = as
VSuch, thefﬁrdef qf recovéry»and the.gkder
of stoppaéé df the ébdve said allowance.
afe illegal ~and | are liable to be sét

aside.aﬁd quashed.
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For that, the applicants are Defence
Civilian EmplonEQ,éerving in Manipur and

being . attached with ~the armed force

personal who are deplayed in the Field

Areas for operational requirement facing
the immense hostilities and alsa facing

risk of life along with th9<armed‘fofcess'

Aas  such, they are’Agntitled to get the

Field Service Concession and as such, the

same cannaot be discontinued and also

cannot be reccvered by the 'respandents

Qithout chailenging . the  Apex Court’'s

AJudgment  35 well o as the Mon 'ble

Tribunal’'s judgmenﬁn

~ Fo# that, the Field Service Concession

‘was not ohtained by the applicénts by any

fraudulent means but  thé respondents
after accepting the Judgment of - the
Hon'ble Central "Administrative Tribunal,
Guwahati - Bench,{ Guwahati andv: alsao
accepting the .Hon'ble. Supréme >Courts
Judgment they wer¢ 1paying the Field

Service Concession and as such the order

‘issued by. the Respondent No. 2 is liahle

to be set aside and quashed.

For -7 that, k it _Hés been él?ead?

cdncluﬁivély held  that the Hon'ble

Supreme Court of India in other similar

cases that the.Defence Civilian who are

'serVing idgtﬁis afea are entitled to get

the said benefit of Field Service

' S concession Allowancé‘with effect form O1-
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‘persons whao are éimilaﬁly situated should
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’

04~ “and® the Field .Service 'tonceséioﬁ
Cwith. effect form 25-01-64 as per Govt.
Yef%eks as such, fhe respondents cannot

‘discontinue - thege facilities to  the

?

L3

prééént applicants.

' For that, it is settled proposition of

law that when the 'same, principle have

been laid down in given cases, all the

be granted . the said benefits without

requiring them ‘Uatapﬁfoach in the Court

of law..

4
t

For that, +the order of stoppage ' and

rReCOVery issued  in terms  of impugned

order No. pay/tech/ 025 dated 10-04-99 is

cin 'fotal vioiation, and disobedience of
the Apex._Court's Judgment - and the

"Han’'ble Tribunal’'s Jgdgment,and as‘such,

the order issued by the Respondent No. 2

i liable to be set-aside and quashed.

For the, in any view_m{ the matter the

"action of the  respondents are not

sustainable in the eye of law.

The - applicants crave leave of this

Haon'ble Tribunal to advance further

. graunds at the time of hearing of this

instant application.

DETAILS OF REMEDIES EXHAUSTED :
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That there is no other alternative and

- efficacious remedy ~‘available +to the
applicants except " invoking = the
jurisdiction of this Hon'ble Tribunal

R . 'under Section 19 of . the Admiﬁistrative

Tribunal Act, 1985.

7. ° MATTERS NOT FREVIOUSLY FILED OR
" PENDING IN ANY OTHER COURT:

.-

That the applicants further declare that they have

not filed any application, writ petition or sQit'

in respect'of the subjeqt matte# at the instant
appiicatidn beforé-any cher'Cqutg authority, nor
any such 'applications. writ petition or suit is

pendihg before any of tﬁem,
. <

8. .. RELIEF SOUGHT FOR:

Under the facts and circumstances stated abave'ﬁhe

.aﬁplicants most respectfully praved that ‘your

Lordsﬁip déy_bé pleased to admit this petition and
* N o .

may “he direct the respondents to give the
following reliefs. | -

8.1 - _Thatvthe Hon'ble Tr;buhaf may be pleased

to declare that the*applicénts are entitled to -get.

the Field Service  Concession .as  per dee#nment
Letter , No. 3726%9/AG/PS/. 3I(a)/ D (Pay/Service)
dated 13-01-94, ' '

8.2  “That'the stoppage and recovery of Field

Service Concessian vide letter No.DO  No.

Fay/Tach/OQS dated 10 April‘iqqq‘issﬁed by the

respondent No. 2 be set aside and guashed.



17

Q.Sﬁ That the reépbndéﬂts may be direéted to

.continue the Field Service Concession in terms of

Ahpéndix_“tﬂ_ta the»vaernment of India5~Miniétry

&f Defence letter Nao. A/02584/ AG/FS ° 3(a)/97-

§/D(pay-Service) dated 25-01-64,

8.4 To pass any other order. or order% as deem

-flt and proper by the Hon’ ble Trlbunal.’

Fost of the case

9.  INTERIM ORDER FRAYED FOR :

-Pending \ final. "‘deﬁision - of _vthié
appllcatlon the applicants seek issue of the

lnterlm order.

9.1 ;, ’That the Hon ble Tribunal, may be pleased
to stay the letter No. Fay /Tech/02 ,datgd 10-t b

-Aprilﬂ’l??? issued by the respondent No. 2 at

Ahnexure—ﬁ for recovery aad. stoppage of Field

'9ervice CQnressxon Allowance .from the .applicant

and also may direct the Respondenta to continue

.

the Field SEFVLCQ Conces&lon Allowance giveﬁ to

the_appllchéant as per Hon ble Trlbunal s Judgement

passed in 0. A. 135/97.

10.  Application Is Filed Through Advocate.

NS

11 ‘.W'Eéfticulgrs of 1.F.O.3
I.P.O. NO. qu§3gqo

Date Of Issue 5, (. 200D

Issued from GL\MAHAT‘

| Payable at  QyuuayATI
12. . LIST OF ENCLOSURES:

3

As stated above.
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VERIFICATION

"I, Sri Kulamani vSingh,' MES No. 243673,
Ma duorq (Unsixlled) appllrant No.l serving in
_Bffbce of the Garrison Engxneery 867, 6}0.95 APO
.as authcrlged'by the other applicants do hereby
) solémnly: veritfy that ‘the statements - made in
.paragraphé‘ Q'\4°(V 4), Qsa/iQ'LO/ 'Q'lt/ G'li )
o K (( \3} ’ are true to my knowledge,

thoée made 1in paragraph% Q g) q é 417/,

I

4 g; -,_ - are bexng matters of records

are3true to lnformatlon derived therefrom whlch I

belleve to be true and thoqe made in paragraph 3

tare true to my legal adv;ce and rest are my humble
submissions before ‘this Hon ble Tribunal 1 .have
.hot@sﬁppressed‘any'material facts.

Qnd 1 51gn thi=( verlflca

this f)\,ﬁ day of \\4(}7 2000 at G
, CL KVLAM AN Smmﬂ

- Declarant.
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et
arcas for grant of field service concagriong has been

revised recently, vide Min, of nefence letter NO

e

37?69/AF/PS3(a)9Oﬂ)(PGY/SerViCGSB:ﬂat@ﬂ 13 Jmn.%4.
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, Orignat Applicdtion Na.t35 of 1997 :
/ ~And
i Otiginal Application No, 194 of 1047
Date of declsion: ‘thits the 26th day of September 1997
The Hon'ble Mr Justice 1N, Buruah, Vieo-Chalrmaon
O.A.No: 135/97
hrei Wo Megha Sing ond 112 others
Working In the office of the Olfice of the X
Garrison Engineer, 869 1.W.S., C/o 99 AI’O cened Applicants
By Advocute Mr A, Alimed
- versus -
I, Union bf India, represented by the
Secrelary of Defence, Govermment of ludin,
New Delhi, \
2. The Garrison Engincer,
869 1:.\V.S., C/o 99 AP, v Respondoenta
By Advocate My S0 AN, S CoGLS.C,
' e
0.A.No.194/97 : : '
Shri Ulla Gouda and 84 others -
Working In the Office of the
Communding Officer, 50 Compnny, ASCo (Suppty), ,
Type-C, C/o 99 A1’0, “seendApplicants
L By Advocate Mr A, Abmed
]‘ - versus - "
o n-‘. ! '
"l Unlon of India, represented by (he
Scecretory of Defence, Govermment of Iidin,

New Delht,

2 The Commanding Offfceer, 50 Campany,
NS (Supply), TypeCy Clo i A,

By Advocuate Me S AN, Sr, CoGWS.CL
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-, ORDER

: BARUAILJ. (V.C.)

A} A}

Both the above applications Involve common questions

\

of law and stimilar facts, Therefore, 1 propose to dispose of both

the appleations by this common order, The focts ore:

2. ANl the applicants are Group IIF and 1V Clvitian Employees
serving  under  the Defence Depurtment since  long  time,  They
“are Now posted Tn Naogalund, The applicants state that Cenural
Government by varlous circulars gave directions that the Civilian

Employees  serving under  the Defence  Department  in Nagalond

are cligible for certain benefits for taking risk of thelr life, {
They further stote that as per the vortous Govermment clrenlors »
and - Offlee Memorandum the  Chvilinn Employces  nre entitied . i

- !

to pet the benefit fo Fleld  Scrviee  Concessions As per the
Government  letter Noo37269/AG/1'S/3(a)/D/Poy/Services dated

EEREAY 13.1.1994, the appiicants belng Clvillan Employeces under sthe

‘\::“.' Defence Depattment and at present posted o Nagolond nre entitled
. ’_,(”)“;~é’ to the benefit of Fleld Service Concesston, In spite of repeated
..5,,"':'":.'-;","\1'~¢:- requests and  demands the respondents have refused, to glve the
ENENI ‘
S snld benetht,  Heonee the present applieationy,
i} Hemd NMe A Alimed, lemrned counsel tor the nppliennts
and NMreo SoO AN, Temned See CLOS.C oppeartng on behinl0 of the
respondents, M Ahmed submits that the |»i"(‘z-!|| casns me cavered
by the (lh't'llenll ol this Triboont, nomely, the declslon of OLA,
Nov267 of 1996 and others dated 106, 1997, By the suld‘:lvvlsiun
.

this  Tribwonl diteetcd the rogpendonts to shve the honefit of
Pichd Sorviee Conorcdbon to e g Heonts of the above orivinal

. INEL S e e, [RRK 1 \ m Vie oty e o el ol et
e by AERIRRTIN RONRCIY ~

’ cod s thew e sl cetitted to thee oid b Fit, N A, very fafrely
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In The Central Administrative Tribunal

GUWAHATIBENCH: GUWAIATI

ORDER SHEET M
36

APPIHICATION NO . OF 199 2
oA [35/97
Applicant(s) Uniedn o e Long )
“Y g '
Respondent(s) "W+ M , G4 v £ Ohe _ o
' |
i
Advocate for Appl:cant (s) MA. Q. ALL 0,‘ QG gc L o I
Advocate for Respondent(s) M - A f\\\'\'\\u(' S ‘*'.- EIRE
‘“ -I;Iotcs of the Régistry " Date ' ~_Order of the -Tribunal . f
! ::
{ ———
' 20.2.98 "This Misc. Petition has been

filed by the pPetitioner/respondents
praying for extension of time to
‘ implement the order dated 26.9/1997

”{;A ' passed by this Tribunal in Original [
Application No.135/97. )
J - ': Heard Mr s. Ali, learned counsel
"  : for the petitioner/respondents and Mr A,

) Ahmed, learned counsel for the opposite
T S EASTh party/applicant. Mr Ali submits that the
; Government has accepted the Judgment,
j but it needs some time to implement the
‘ same. Accordingly he prays for gix
jnionths  time. Mr. . Ahmeq opposes |, the ??f

LY

? braYer.’ Ty e

On  hearing the learned counsel

for the parties I grant two months time
from the date of receipt of this order i
to implement the order dated 26.9.97

T e e,
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GUWANATL DENCH

Orlginel Applicetion No.124 of 1895
o , a With
: Origlnal Application No.125 of 1995

Date of decision: This the 24th day of August 1995 | \
‘ "~ (AT KOUIMA )

The Hon'ble Justice Shri M.G. Chaudharl, Vtce&hahman C '
‘The Hon'ble Shrl Gil.. Songlylne, Member (Administrative)
0.A.No,124/95

Shrl Krishns Sinha u_'nd 116 others
Al are serving in the Oflce of the Garrison Englneer,

608 LwWs Clo 99 APOQ. e Appitennts

- versus *

{. Unlon of Indla represented by
The Sccrctary, Delence,
Government-of Indig, New Deihls,

The Garrlson Engineer, ' '
868 EWS Clo 99 APO, . _ A

The Gorrison Englocer, ' .
869 EWS, C.0 99 APO, ~ _, e Respondents

0.A.No. 125/ 5/93

Shri N, Limbu and 14 othery
All are serving in the Office of the Gorrison Englneer, B
868 EWS Clo 99 APO. ' P Appllcants

- VEersus .=

1. Unton of Indla represented bj
The Secretery, Deflence, '
Govcrnmcnt‘o‘( Indla, New Delhl.

The Gorplson Fnglneer, N

868 LEWS, C/0 99 APO. | sooresReESPONACDLS

-

For the applicents in both the ceses + By Advocete Shri A. Ahmed

For the respondents In both the ceses K Dy Ad\'ocut'c‘ Shrt S. Al gr. C.G.S.C.

. .o {
eseanoee '

\ . .. , w f
. a . N ” @s'
4
‘ b M



L
orper — 30~

.

CHAUDHARL). V.C.

“Mr A. Ahined for the applicents.

Mr S. All, Sr. C.G.S.C. for the respondents.

Noth  these cases Involve same question and therefore

are belng disposed of by thls common order.

Facts of 0.A. No.l24 of 1995

The uppllcunts belong to Group "C" sorving in the Defence
Department  as clvillan employees. The application Is restricted to

applicants et serlal No. 1 to 117, These applicant. are from inside

North Eastern Reglon and sre serving In different capacitles as Central
Governinent c:'np\dyees in Negalend under GE 868 EWS 99 APO.

Thelr grlcv'g?\ce is that they are being denled the payment of:

1) Speélal (Duty) Allowance (SDA) payable under Memo
No.200_l4/3/83-E-IV of the Government of India, Ministry
of Defence dated 14.12.1983 read with O.M.No.4(19)/83/D,
CIVI\ -1 dated 11.1,1984

") House Rent Mlowance (HRA) as per the clrcu\ur No.11013/

2/86-E-1{B) dated 23.9.1986 lssued by the Government
- of India, Minlstry of Finence |

1) Spectal Compensatory  (Remote Locality) Allowance SCA(RL)

under the  Ministry - of Defence lctters No.16037/E/A2

1Q 3 Corps (A) C/o 99 APO and No.B/37269/AG/PS3(0)/165/
D/(Pey)/‘iervlce dated 31.1.1995 -

V)

(clv)(d) doted 25.4.1994 of Army Nendquaner. New Delhi,

although they ate entitlied to get these concessions.

2. "Although "no written statement hos been flled, Mr S. All,

tedtned Sr. C.G.S.C.,

] -
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falrly states hat we msy declde the matter.

Field Service Concesslon (I‘QC) vidc \ctler NolG??QIGG4 '
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- Facts of_0.A:No.125 of 1995 .

KN The applicant Nos.1 to 15 (other appliconts alfead’y deleted)

who belong to Group "A", "B, "C" and."D" employed In the Defence
. : ' : i
Departinent as civillan jemployees and posted In Nagoland make a :

gricvance that the respondents ore denying them the Lenefit of SDA,:

t1IRA, SCA(RL) wnd FSC altt,ough they arc entitled to get these

concessions, .

*

4. The tespondcuts hnve not  flled any. ‘wrmen state‘mcm.;

However, Mr S. All, learned r. C.G, S.C.. falrly states that we may

declde the motter I\the llgm nf eorlicr dcclslons on the point nlthoug‘\

he hos Instructions to suy on. bchulf of \he respondems nmt they

oppose the clalm,

ot -
Y

REASONS. (common to both the cascs)

-

5. The applicants place rellunce upon the O.M. doted H 12.198‘\

which . provides that Centrel Govcmmcnt .clvillan employees who

have All Indla Transfer Ileb!ilty will be granted SDA et vthe rate
puscrlbcd thereunder per month on pustlng to 8Ny, station in‘the .

North FEastern chlon. lecwlse. the letlct o{ Mlnlstry of Defcnce

dated 31,1.14995 provldes thm thn Dt.h.ncc (.ivlllnn l'mp!O)c"s scr\'lna

in the newly derlncd Fleld Arens and Modlﬂed ,Fleld Aroas wm be °
entitled to ;)aymcm of HCA(RL) togcthcr Mth other o\\owunccs 08
moy be adm!ss!h!e. The OM datcd 23...1986 lssucd by the M!n\&try*‘ ’
of Flnance . (Dcpartment of !‘xpcndlture) provides that on the " if'""‘., :

r((‘ommcndotlon of the 4th Pay Commhs!on | has bcen dccldcd

thot the Ccntral Government meloycu shall fbe cnlmed to HRA._‘

]
-

on a slab hm!a rciated 19’ \holr pny ﬁwd acpmmoly prcscrlbod foz._'_

*A", "B-1" Jand.’ "B-z" "‘C" c\uss and "Un(lagsmcd".:rmes with cmm '
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|dcd that HIRA at the mtes preseribed

) from 1.10. l98h. It is further prov
r than those proy\ded whh Govern-

commodm\on) without thu\r\ng them 10 prod\\cc
-

urc lhcrc-

~ shall be pn\d 1o oll employees (other

ment home/hired ac
rent. recc'\pts.' but on complinnce w\th the presct jbed proced
provldes \hat where "HRA ot \5% !\aa been n\\owcd

omc sha\\ be glven es @

s!m\\ te adm\ss\b\e m \\\

under. 1t n\so
dm\s\blc in "A" )

special . orders the s

under
e ra\cs .

1" end "B-2° c\uss c\t\cs tmd 13
cs tn other areas. . H\e memornndum quod by the .

lvn)(d) dmed 2‘5 4 1994
uvmars pald from Def

i "C" closs citd

bear\ng No. 167 29! .

Army Headquarter = Org Alc
ence

GG4(CM(d) on the subject of FSC to

g clvillens employed tn Wteu of coinbatants

recrulted) provldcs thet
ence clvillans employed

Service Csthnates includin
it is

and NCsE lboth posted and’ locn\ly

e same concess\ons to Def

proposed to exten_dv th
s\de by glde with servt

\d areas 8s they serve

ces personnc\

in the fle
s\mn be

s ond the same

under sl«rmor"condl\\on's in the glven urea
dum, 1t hes, :

der the sald mcmoran

¢ rates. prescrlbcd un
¢ bad climate, pllowance

vided thot SCA wch e

n to these n\lowances.

pald 8t th

howcvcr. been pro

etc. shall not be in addmo
6. . The appllcam.s.-:h,ove%. bosed thelt’ respective cleims

S"

on. these memorandums. "

camn ln both lhe ceses hed

pean lhat the appll
D|mapur Naz,a\and.

court o( DC(Judlcla\).
;x
he same c\almr.. The

s a!\owed the ‘clalms

accordlng\).

1. l! op

d a Clvll Sult in‘the”
Su\t Nm‘lSSIBQ mnk\ng |

fite
Sc\vll courl

‘ being Civil:

ee doted 19.12.1994 ‘ha

0’ - make lhc pa)ment

{ this Tr\buna\ \n ‘0.A.

by judgment and ° dect

LlCd the respondcms t
dnclslon 0

and dire
jed upon the Nos.48,
Central Adm\n\sum\vc “Trl

ted with, ,‘but the app!

The civil court rel

50 of 1989 of the
ee has not heen comp!

bunal, Guwahat!

49 ond
fcants

Bench. Thc decr
e now atatcd in th
ut\on of t\\e deuee

decxee irom lhe cour

) appl\ca!\om !hat they :A'ou\d not procceed
‘.

\\nve now “realtsed thet

hav
as they

with the -.LXCC
they had pbm\nod the

t wh!ch \acked |nherem

jur\sd\ct\on......
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prdiction to entettaon and &ry‘LhQ unst viow of the |
1

vooad o b distfon arcsing undor the ptuviﬂionbof the -
i At at bye CTribwanat o Aet o aned, \hnl('(nlﬂq Umy hav
armtoached this Tribunal for le]xef by Lhoae ptnlic~')r5r' 3. ‘
Sines the applicanls w.re agitatxng the claim in-respect
afoens oand A in a wroag foruwm {t jn"t twi propes LU
Give  them the benefit of oxc\vS)on o[ tHs pvtiod of ‘

) - . .. v‘ i ' . X ) 1\
pewmicncy of the civil ot for the purpose.of holding.\he |
enrid eclaims within liwitation in these applications' The
relief sought  in respaTt  of the other.. two~ claims is

) . R ) |
githin juriasdiction.

) e . - X ,
. IS ot A
. . .

The quastion of entitlement. for: all thece t

. ) e R [PV VaZad l
clajms  in rvespect of Defence civilian cmployecs hnaye

Crhauntavely oxamined oy UE in the decision in the cake

of S

CEngineev and another (D.A.No.174 of 1993)%reportedvin.SLJ

1095(1) CAT (Guwohati Banch)p We ha‘vggsz.eldsiin that

that

India trnnﬂfcr liabi ity posted. gn Nuqalpnd even ii rhey

got

plea
e 1
ARTITH
refe

O.M.

that

.

. . ) :

LCL Omar, Assistamt Frecutive Engineer., ~vo- Garrinon ‘
f-74

Taae

CSDN and SCA(RL) are payable:s to»ciwtllaum wlth “11

4

Field Service Cc'"oqsions.

B

that admissibxjggy: pﬁ‘.J

ives them of .hosc'Jhcan!QE@X?g Niew St :
) AT PUENER AN AP . B ¢ .
?":
lusion since factn ave idgn;icggyw

rred to the ‘onlriqr,_drgtuipnu“

-.'-’J' Crd

0 19/89 dated 29.3,1994 in suppor} .

the raeliet cla-ned by the app]icants in the instant

applications relatiu; to SDA and SCA(RL) must be allowed.

We,

therefore, ,detiare that _the :applxcanta " av ihe

/

respective appllcatiuns are entitlod Lo be paxd sDA with

o f fe

/‘3‘»;'

et from 1120 1928 or from the attual date o£ pnthn?

. ©l vl <ot . s
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4 as the case may be. we'(urther_dec!aro Lhat the

applicants in the respective applicatibnn are cntitled
/ ‘to be paid SCA(RL) alsc, with effect from 1. 10,1986, For
| specifying Lhene daten in renpect o( Ahepe two reliefn
‘we: rely upon O.M. No.200.14/,16/86/8-1\!/8-.11(-B) dated
1.12. 1988. This is connietent with the d«cieion in S.C.
‘Oma; B case” (Supra) It is, however. made c]ear that
this épplies' only to tsuch of Lhe appliranta who are
appointed outside N.B.;Region(‘bqt:are Poatgd in N.E.
. Region on tehure basis. - Lt ff'il“.; : . .
E 9, Consistently with the view we have taken 1n'
\ ) Omar 8 case on the nnlure of PSC and with the view\ta}en
) that SDA and. SCA(RL) ate payable independently of FSC we
% hold Lhat - on the aubject ~the“ applxcants in the

!
V respective applications are entitled to draw the same as
& the 1Governmqnt'_6f India

provided in the 'lottet of

No. 37269/AG/PS 3(a)/D(Pay & Services) dated 13.1;1994
P with ei[ect from 1.4.1993 subject to fultilment of other
' i

» ‘ conditions'presc:ibed.thepein.._='v ‘ '; | t

i \ . 10, . Lastly, 1n' so- far as the claim for HRA is

Il concerned we tollow our deciaion in 0 A.No. 48/91 dated

22.8, 1995 and hold that under the 0 M. dated 23.9.1986

) for B class. cities with eftect trom 1 10 1986 at the

it +

|

¥ : the applicanta are entitled to draw the HRA prescribed
. |

|

; ‘ i rates. prescribed from‘ { e :to: time since 1. 10 1986
‘ wvhether on percentagegbauia-orfflat'rate,or slab basin
‘ ro till (?8 2 1993\ and . horeaftor. to be-;ragulated in

| i * v

; ' accordance with the O.,M. No 2(2)93- E 2(8) dated 14.5.1993

2 . i Pl R
!

R : ‘with eftect from 1.3, 1991 and continued to be paid.
. =

L ' 11, " 'For the. purpose ot the aforeqa;d order it is \
[ t -

e ' . ’ made cleav that as now held by the Hon'ble Supreme Court
T. : ' ' the benefit of SDA iu admissible only ‘to those employees

s

\ /ﬁéa who‘are appointed outside the.Ncth Fastern Region and

\ <; are posted in the North Enstetﬁ Region. It will be open

M !

oL RIS
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S ‘tho veceandontt to narcertain the cosc  of ir.agn

Fpretaicent for that tarpeesa 4f npcessevy, Furthev it is

1 . AR b ‘e s 3 ‘ ' . { ] i
e eleor that thie «rﬁﬁt hag beon pasncd on Lhe Toot 0y

ti:au’al] the fvp[)] icints in the two cascs arve posted |y

Hagaland.

17, For tha eatcrezalid resgons following urder is
pasceds ‘ ‘ . d .

(A)  0.A.N0.124/95:

i) 1t .-is declLared that SDA |is payablé {um
1.12.1988. ‘ |

-

ii) (a) The respondents are dlrected to pay to the.
’ }

4

applicants Speclal .(Duty) Allowance (SDA) with etfect
from the date of actual postling'in ‘Nagaland on or {f{ter

1.12.1908 nr Lhe cafy ey bie dn rr'rp'rﬂ of onth opp)icant
and continue to pay the same so long a% ‘the concession is

admiesible.

(b) Avrears from the date of actual posting Lo
Ragaland on or after 1.,12,1988 upto date to be pald
within three months from the Jdate of receipt of copy of

thin order.

Al

5115, (n) 1t 8 declared that SCA(RL)'iu payable fuom

1.10.1986,

(b) ‘The resvor;d.enls'are'- directed to pay to the
applicants SCA(RL). with effect from the date of "actual

posting in Nagalané on or aftet '1.10.1986 as the case may,

)

be in vespect of each applicant and to continue to paw

the same so0 long as ti.e concession s admissible,

(c). ?rrcars from the date of nactual perting

in Nanaland on  or after 1,10,1668CG upto date to ba:

paid within a ﬁpnriod nf three months-fron the datc off

’
K

’

Al .
corrunication of thim urder,
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tv) (a)‘JL 1a,declu§qd»that;F$C in ndmiuékblp
1.4. 1993.-

from

G W ,

i

(b) The respondents are dirocted to oxtond the FSC

to the npplicants in the prescribed manner with eiﬁect

.

from 1.4.1993° for from; the dnte of actual appoxntment as

'

the case may be in’ reapect o£ each applicant upto date'

and to continue ‘to glve tho same uo long as odmiaoible.

.adm:ssxble, as

v) Aa) -xcg;;s_ declared that HRA

indicated below ."

*
[

(b)) The rQSpondonts are ditected to pay HRA to the

4

applicants at.. the rate as was applicable to the Central

S "1

Governmont employees in B. "B~ 1, n- 2 ~class cxties/towns

for the period from 1.10. 1986 or £rom the actual date of

appointmenttlas-:the.mcase 'may bo ,jn  resepcf“ of each

applicant -upt0'128 2.1991 and at tha' rate  as may be
c:nmw——w“' .

applicable Irom timo‘tn t!me an’ from l 3.199)1 upto date

and to continue to pay the same at the rate prescribed

hereafteq."

(c): “Arrears to’

.‘..u‘ v “, N "'-' 4-." 1:.

be,paid accordingly Bubject to the

adjustment. of the amount LN may have already been paid to

the respective applicants during thev aforesald period

towards.nnh.fq“

" “4 ' i
5 ~7=,~',:,w i &.{ .

(a) Future payment to be regulated in accordance

.‘/1

with clnuse (a) abov&.

.

i
( ) Arrear

not later than a perlod of, three montha from the date of

rowmnnirarion of thla

I&J-',

.o L G -
! S . i

The orlginal applicatxon xs alloued in terms of

ordet to the re:pondents..

‘.
'

the a[oresqid.order.,No order as; to COBtﬁ.it'

e e RSP T o

to bo paid 28 Parly as pract:cable. but .

(mg
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applicants Special (Dufy)

P ————

(f¢45?§
t n o "f% )
. - An-

Ve

(3)  O.AN0.125/95 '“fﬁgf'7 R
i) 1L is 5dﬁc\arodf.that

S Sbh e payalbde  {rom
.. 10nn, ' |

TN gl e -
11) (a) The, requqden;a are dxrected to pay to the

Allowance (SDA) with effzct
{rom Lhe date of avtnal posting in Nagaland on.-or after,

- N ‘ e ! “
1.12.1988 as Lhe caze may be in respect of each applicant

and continue to pay the same so. long as the conces glton is

admissible. . | . '

B
i
o

) Arrears irom the date of actuval posting in

Nagaland on .OF¥ stcer 1.12.,1908 nhto date Lo be palad

within three month.a from the date of receipt of copy of

this ovder,. . A N

iAH) (a) It is dvc]_nrod_ th.t.'SCI\(!\l.)~is payatle from

1.10.1986.

(b) The respondents arve directed to pay to the
amﬂicants SCA(R‘ with effect from the date of aé&ual

posting in Nagalcnd on ot after 1. 10 1986 as the case may

be in respect o. ~each applicant and to fontinuc to pay-

the same 80 long o8 thp concessionk}s admisslble.

h .
t:

(c) Arreage . from the date .of actual pvstang

!

in Nagaland on

1 10 1986 Upnqﬂdate to

be pald:’ wlthin { eriod oi‘three nonths trom the date of

RO iAoy ,-: o L {
L ClEL - L
comminicat i 0“, O:L: ‘.\.h 18 '_opdg,r e by .

iv) (a) 1t . is decla:ed'xgnaif
1.4.9993. . L pan

(v) The respondents are directed to cxtond the FSC

H

rﬁ Lthe ﬂppl)CAntS in the prpsrribod manner with effect
. . v . K] "ﬁ «f:‘ 'H,
(vom 1.4.1994 0¢ from. the: dat0 ot nc!ual appoin&mont an

."

the cané‘may,bé in;;egpect_oi‘cach ?ppllcant upto date

'fG "jand.....

. : » i
admissible, from.

Ix

ereay a2 C<
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and Lo continue to give the rame ro leong as admiscsibYe,

v) (1\-). It - is declared that HRA is adminaible ns

indicated below:

(b) The'respondonts are dirécted to bay HRA to the
applicants at the rate -as was épp}icab]e to‘Lhé Central
Government emﬁloyees in B, B—l,'ﬁ~2A.¢lass cities/towns
for tLhe pcriod.fromAJ:lO.lgﬁé or ;rém the actual date of
appointment as the case

applicant vupto 28.2.1991 and at the rete as .'m:a'y ‘be

applicable from time to time as from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

hercafter,

(c) Acrears to be paid accordingly subject to the

adjustrent of the eamcunt as may have alvéady beenm paid to’

the respective applicants during the .ator;euaid périod

_1- ' towaras HEA,

(d) Future payment to be requlated in accordance

. with . clause (a) above.

(e) Arrears to paid as early as practicable, but

not later than a period of three months from'the date of

communication of this order to the respondents.

o The'origfnalﬁapplication is allowed in (erms of
l
\

v‘ the:nforenaid.order; No order as to contsa,
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11, 2&3525’ shri L6t Bara Maz
« ' Jorhat,Assam, B

112, 243791 Shri Sbibon Peul,Maz.
ni mapur Na\galand

113. 243791 shri Iman Bahadur,maz.

+

. Ban gapahar ,Na ga].and

11‘*. 24377" Shri, ﬂ.b.Prem,D‘/Wala,Manipixr,,

»

15, 243662 Shrimeti oumi tre-Loom,

¥

_ ‘BIWa‘laQSilcnaxj,Assam,
116, '2”351_2' sard iJ‘.K.ﬁoy,Elacd:',A.ssam“
117, 2l 3kl 'Sh.D.K;Dbruah,Ma'z,'. '

[

Assam,

And in_the matter of

. \(Ansing‘out of OA 146..125 of '1995"

Guwahati Bench), .
. : :‘_ . -'.’1 )_P“
.
3 , -~
o // -
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LA 237947 Shri N, Limbu,peon,

'3. f;‘ "v?ff J}“ Mukhuchang Nagaland
, 237332 shri B.R.Borh,ULC,Jorhat,
.'.~‘A3.S.9-m'.v 3 o o 4 | L -

‘é3392é‘5h11 B,S‘Majdmdar,SwA,Gradeé[,

'
)]
o0 , _" L 5[
Siléhar,Assam; ' . : o ‘|
‘ ‘ . S

2#3&86 bhri A hah;gédn,ﬁangmam,_‘.

BN ﬁ;(f Nagaland | | ’
DT AN 238324 sbri K.KiCou A48,L.0.C.

e o ‘Eﬁi Jorhatstam S : o

:,‘i‘: o g ?20333 bhx‘i Mohan. Saikin,LLC,ASSam,

v: , ‘,“.l I‘ : .~.‘ , )

3;?_4:7:5- 2375&0 Shri Hironath Barua,

. l. l _-,"a“.‘ . : .‘..‘I ‘ Fer ro P '«1 nb's ’\TO ll'la- t:r A&sam
“35;Qh'.5ﬁffﬁf*“é, - 243458 Shri p.P,uhowdhury 1L

'it*:"jﬁ_‘.'! Dimapur,Nnomland

AR A 223615 shrs g, B Mezumg L0y

P

.
e AT AR, S
L. Y -~

L e ‘,' Guwaiu;‘ AS o

;iﬂifﬁkf 10 23&043 bhri M L. ney buit;y, . L

.

. Fo B} : ‘." " o ‘ ' 'l‘eZpu‘I‘ A‘SS&.. ' L |
?;;xﬁ“J  'ﬂi S i h°725 uhl‘ Kanu Debnats,Peon,
| L R Dimapur Nagaland

12 M_b/23/3°3 uhri N c ‘.Neog,b.Man

,( " LT " L Grade T,,Jorh t j\aS am,

W
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A R e S AR
. 1 3.. ’-,PNO 695“961 ohtL 13,0, ‘Bnrlmh J,J,\,

e -:Jorhat Assam

P '_.‘ .-.-’1l+~.' MaS/237523 hri P U, bhutia,u K.Gr dde—I, _' ' }

L s ..'Jox‘hat Assam, S .
S, gy oy /??5367 Shri K, b.doro,b K.Grade I, " i

U Gdvehati Assan, . v~ Lh...  KeSpoRUents

Qoob,ocot

- .”.":'.‘.;‘i "..l‘\.';\.‘;' . L ) . s 1, ‘A‘ ' . , . ’ i
TRy |
L Lo thé.'mattér ‘o;f‘_sj : o
‘ '., I - &Two upecial Leave Pebi tions under
o f7..5'n f Article.136 of the Constitution of
P India “
., f',_" o \,‘ _ - L e ' )
{ ! '; To i
©.i % 1 %'The Horble Chief ‘Justice of Indie
R L "-"“ o e o . _ ’
* +~ ., sandHis Companion Judges of the
: SN T Honfble Supreme poli;‘t of I.ndiﬂ,(at_]\l'ew_lgél.,hi,

s Doy DT L e humble petition of the

. el T S titioners aforesaid
Vel e s Head Resnécffglly Shope thi
v‘ '.,;-”. "’l"'_"'_ e, .g S

. Thab these are two peti tions for

%

bpecial LeaVe to appeal agaj ns ¢t the Judgment,

‘ '" and order dat,nd 24 .8, 1995 paSSed by CAT Guwahat,i

Bench 1n OA No 124 of 1995 nnd 0L 125 of 19
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S : ] ud.‘.' ThaL the respondents(restrictod'to)

/)\(V
MR, and the iacU> and cilcumstqnceo giving
-;M ‘: . rise to the ame ire mentionpd hereinafter,
.ﬁ» ;~& _ f" oth the above shown 0AS were decided by &
K A:H.#4 common judgment by the uAT ‘
K : -2;_“  Thet the petitioner has. not filed
u . ‘;f- any other petjtion for’ opecial Leave to
T \ }"j- " 1Appea1 oﬁ writ Petttion against the impugned
’3§ff' ".-Vordér in thia Hon'ble Oourt
l:‘”':‘j .f3, : That the, present petitioner geeks to
. ‘J{*”", ‘;‘raisn the following substantial questlon of 1aw
” L"‘ of general public importance under Artlc]e
o  136°0f the Constitution of India,
R A: Whether the GAT was jus tified in
:‘ffl ?{{}A '.“wf"~‘: 1”. . alloWing\Jpecial dutv allowance and
"‘ni Q&Tl,‘ . ‘_:f; ' ;l‘ the other allowances to the |
’54\', f ';'. S L Pf pérsonsfwho are not entitled to then
. jyl t{i‘ i;h ‘f. v sf" as perGQvernment.orders and clreulsfs,

:‘“”‘[" . o Bs ) Whether an oxder ol the Gal,
o which is paSSed on the non—consi—

Vf.:&~w-;,;v?: PRI deration of mqterial faCtS is-not

Ve L Tt B ’
LT R .

s It _perVerSe?

A

-Regarhihg.QA‘No;12” Qf 4995:’

A

R . ho.'i Lo 1'\'7 in the bpecial Le'We pet1 b;Lon,
| ‘ R 7

1
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'some are from 1981 ,some are from 1987 onwards

places of India Now: tney are serving &@n

— By
Q 1 '

”5
- .7

R ERET S - 7),,)

1gfile@ the seid OA on the allegations
7that they'belong to Group G and they are

f'serVing in the Defence bepartment as
eCivilian employees since 'a long time Some

"fare working eince 1963, some are from 196k,

L
.
‘.

5. 3 That‘. the said reSpondentS c]_'limed

that are from inside North Baptern region and

ﬁhey were ;erving in different capaci ties as

Central Government Employee in Nagaland under
" ‘the 0ffice of CE-86B EWS 99 4.P,0, Since long
‘time‘ They were originally appointed in the.
ifOffice of GE Panavarh CL(WnSt) Lelhi bantt
‘_3~GF (A/F) Hasimara GE Leh Ladakh 856 EwS , BS L

pn_Kankinare They have been transfexred

_lfrom thelr . original posting to the different

';Eléctrician,M/Reader carpenter fitter, v/Man
i”_“‘;;FGM,Pipe Fitter,plumber,Mate Mazddor,bharge

| :GLectrician,Refg Mechatiic and ¢ S/wala etc, In
i'faot hhey are Serving in different capaci ty
88 Centﬁal GOVernment employee in Nagaland
'1n ‘the Office.of’theeG.a.Bﬁa BWS C/o 99
‘A;P,Qé'ffon;differenﬁ detée from 1963 onwards,

¢

... ; . 4 o . s 0.180:0
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e e L6y I‘hat the s 'xid respondents aL;Leged

L
RN

nder the (Jenbx'al Government various orders, . | K
\ meOS‘ CifCUiarb,the civilian empLoyee serving

1n Defence department in Nagbland are

N el gi.bJ_e per certain benefits, for involving ]

e 1+(19) /93/1) New Delhi dated 11 .1 198% and

sk of life alongwith Armed. Fou <.e8 . Tney | ;

‘ o j“‘cl%imé?d_ t;.he f-ollowing-ben-efitsz

“UF 1) s.bih.(Speciél Duby Allowance) under | ;
N the'béferi‘cé Minu tr'\'r O-i:fice Memor&ndum' GM 81, | t

Finance Mini&. try Memo No, POO1’+/3/8 E-IV uovt of

. India,Minis, bry of »‘EXpendi ture,New Delbi,

W'(ii)‘vﬂ H R'A (HouSé ﬂent'AllowaﬁCGS) a% the

| rate of 16% on the monthly salary as per
’cir‘éular No 1101 3/2/)36» <[I(B) 23.9.1986 issued
by the Government of India Min*stry of binance
| (Department of L‘.xpcndi Lure,New J.)el,hi the 23ra
september 1986 (,Annoxurc-a) and 0.M, No, 48 /91

{ L Judgment and order dated 26 1'\ 1993

(111) ‘S_peéi,al-.Compensatory(R_emo te Locallty)
e .(tl-:lowam'e to Lefénce Lepartment Civi lian

' Employéé's;;a’s" per letter No,? (.90‘37/E/p.,3.. HG 3
.:.';,“.'-_’C:(I."‘rp{,si'_ ( a)éd/q. 99 A.P.0, isSued by the Under

| S;ebre?ta'f&,‘"(bé;f_;anoe). to thé'.(}o\;e'rnmelnt of India, |
IR (‘Ann?~?€ulfé§3): j_'and{ és' per Govéx;m‘né,nt of India, X “

I 001(.:)..0
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f,«’_ - =19- - ;)<?)
MiniStry of befence New belhi le LL\r

No SB/37269/AG/PU3(3)/16)/D/(Pay)/b°rViCPb
dated»31 1 1995,

':.(!

,

(iv) Field Sexvice COncebsions to the

, civiLian enmLoyee of b9f€nce service on the

‘basis” oi a mere proposal vide letter

. No, 16729/00# (civ)(d) 25th April, 199h-issued

by vhe.birecbox (Mp) org.h(01v)(d) for adjutant

Q/General nrmy Heaaquarter New. belhi
R 3
e 'fhat the said reSpohdpntS alleged

that Lhey have failed to obtain the said |

o _benefiix 1nspite of their repeated 1equest3

LR B

e e

‘:both oral and in writing, They had filed a

,Suit in the Court of Deputy CommiSSioner

(Judicial) Uimapur,Nagaland

¥8, “. That rcSpondent herein alleged thqt
'they alongwitb other numbering 847 filed a
Civil buit No 268/89 against the Union of

‘India and othexs ‘before the Leputy ‘
OommiSSioner{Judiciul) Nagaland Dimapur .
praying for déoree for payment of S,L.A, B, ﬁ A,
prCidl Lompensatory AllowanceS(hemote [ooality)
Allowances The Suit- was contested by the.
Union of India and other -In the said

. Buit che plea was taknn that the Gourt of

:J,‘ s 00-20"‘
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BT Deouty (QmmiSbion@r(.Tudiciﬂl) h]s no.
| ; | au thoribfy to ad3udicate the above cxllownce
| @ e QIT Central Government Employees and the cas
'Iﬁi"'ff:?ﬁ&;:”' 1§ tc be. dealt with by the Central Adminis . '
[ . U -trative: Trlbunal Gauhati Bench at Guwshati,
| ‘ . The peput;y (,ommss ion@r deoreed the sult Vidr‘
udgment 'and order da ted 19. 12,1994 glving
l;' f ':. R direction to Union of India and others to

o pay bpe01al Duty Allowancés special. Compen-
, : . o Sabory (Etemote Locali bty Al.lowanceS) ,House
R Rent lelowances by the ReSpondpnts However,

. the’ said Judgment of the D.C (Judicial)

“ has bé@n st.tSpended until further ordex by the -
’1*3{ T ,#ﬂ Guwahati High Court vide order da ted 21k, 1995
oo r“ L'.;" ' i“]‘; : ) -

9 %e ’,. '.mat ‘the reSpondents claimed that

B they* haszing fulfi]led all the terms and

: mondi ttons of S, A., H, R, A 9peclol bompen--
L DR satory (Remote ocali ty Allowance) ,field allow-

' ancaS and other al.bowanoes a8 admissible

‘ ‘ 'f *“‘R"; T as Cenbral Government F'np],oyees serving
e ) | A at North Ea.stern Regiori particu].nrly in

* C Nagaland are enti-t] ed t:o the above mentioned
"-,benefits The copy of the said O.A, aLongwifh

I S B -anﬁe.xu?es 1s mhrked herewi th. as Annexure
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kB 3 10 Lt e pemtioners in 0.A. No. 1?5 of
) ¢ g :i:

Ve \3 Ogﬁ alSo made Similar clnimb

ﬁh the &bOVP 0. AS were

.c_-','_ | , 11. That bO
uwaha ti ab (

N the CAD BenCh ol G

ﬁéaﬁﬁvb
‘means of 1ts Judgn

Kohim& whiOh by ent and

| .‘C*fﬁ:_% - order dated 2&.9. 95 neld as: underﬂ

That the applicanﬁs are entitled - R

bo receive bpecial puty Al Lowance
r from the datle '

e from 1. 12 BE O
g 1o Nagqland as the

p,ay&bl
Qf;aCtual pos tin

o o @asermay be. | ' ' .
{ " 7“\;ff{ SRURN & S The petibioners are aptitled to
: : 1' receiVe Special Compens ?
from 4.10.86 or

atory(Hemobe

T Looality) Allowence

4

from the dqte of actual posting of

nts, in nagaland @8 the

‘ f ' ~'f"-'- '; ,  the.app1ica

_ SN ;"é_éSe..may e,
S T @y The rPSandentS are uixected to

L ‘Q', l ¢J ex tend ghe Field gervice bonceb51ons'
f_k”:  iff’ E i .. . .%o the applicanbs in the preSLllbed
B o m&nnor e, Lo 1,4 1004,

"Thft thie Said Bpnvh of CAT has
d thﬂr while granbing relief to the
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Taspondentb hﬁrein they have relied upon

.the decision of . this TbibunaL in O ANo, b, g
a.nd, 50 of 1989, - |

Aggrieved by the ordor of the CGAl

" the. ‘Special Leave Petition 18 preterred ou the

,follcwxng other grounds agdinst the impugned

orderﬁ

.G GROUNDS

(a):j,l BecauSG the impugned ‘order was passed B

’by Dﬁ$ihg the earlior decision of the
CAT Guwah& ti Behch in <0, A.No, U& o
‘and 50/89 and .since the petitioner

had fiJr‘d I‘ovj aw app]‘i_"A tloné hefore
Jthe.GAT on the basis of this Hont'ble
?Gourtts dirnction$ oh 10.2,1995 for the
vgf; ~”rev1ew of the Said decisions, for ‘the
| maintenance of. judicial COUSi%toncv s

ihe Tribunal Should have first dooidcd

. Qhe revi ew’ application on merit as
!f,dirCCt@d by this ‘Hon'ble Court before
| ;ény juagmont was pPSSed in 0, A.No, 1z 2L
/- and. 125 of 1995,

Loy Becaus‘e the petiticners in both ‘the

cas é"s, had obtajned a similar ;J'udgnént

0-9300
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PR

in cjvil guf't in the court -of U,G,

Judicial Dhimapur,Nagalanu heing

" eL¥AT Sult No,255/88 and the Givil

Cour't by Judgnent dated 19,12,9% had

'"ialléﬁed‘thélclaims”and diroccted the

frespbndents.to meke théfpayments_ ’

”‘hccofdingly.'The Guwaha i Hi.gh Court

-

++ 8ituabed in the Herth-sns topy

61991 (u) spC

*\has alrehdy admi tted the appeal of the

'r

Union of India and SuSpended the
imougned orde r dated 19, 12h1994 until
fuztner O&ﬁﬂfa The Honl > Iripunsi
committed gravn error of law by passine
1udgment when the Fudgm\nt DAL L Y
the ] b au&ioiaL’uhimapur is alrnddy.

naef anpga; i the Higb Sourt and'the

. High Cou"t hias stayad the judement,

o »I". .u'
,Beqause tite employees . whe e oty

ilrécruitédiand posted in the offices

Yretis,

Blall net We 1t atale Yur speates

¥ L : -~ y - 1
ButViéi‘OW&H“v 8% plready 4o e by

?hi“ Hontale Fowrt i scveral decd ripne

L

5‘18 "‘Gx;)ﬁ,'.‘ Cad 4m o8 qrvye ii.n.i' o 1 St Vs .

Regervg.oank 04 'ndf& §EE LGS G Ry o
32 (Para 5) ,Union of
Indi@ Vs 8 \mpy Kumar (e, 199’ (6)

.;'- . _.002}'-.

e i ————" T
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,‘f C NM3 Union of Indix Vs ,mazdoot

';(Nos 212 34-35 of 199%) .

_)

':.ﬂlnion of 14 FAD arising oub »Lf

The; 01 der of

S if. Bhe Tribunal if therefore in uonflict
With:the law lﬁid down by rhls Mon'ble

.. .CouTd,.

L4

'?Beﬂéuée 1t 1°'against the bas ic

cancept ol paymcnt of HRA that any

" employee 18 paid A oven when he is

':provided with free accommodatiion. The

. paymenn of HRA and froe accommodption

cannob go bogether

N :
BecauSe BSs pxr‘pﬁnistry of vefence

"orders dated 17 4_1995 in respect

_of pefence O1viliAr employeors inv

field areas Hpacinl Loup! nsutory

“(Remote Locality) allowdnce BE€ not

concurrently"admissible alongwith
Fiéld SerVice‘ConcessionS. e CAT

has directed that bhe petitionurs

“are enbitlad for the nwnota uo<ality

Ahmwmwwim mﬁvﬂmcﬂ'ﬂwyﬂxg
?@ti‘-inv hield g ,ryi e Conc: ss8ions LU

‘terms of Minlucgg a¢ wricne? letber

'aatcd 13,1 .199%, 1n Puct as pol

X

Min;i%*»try of pafence lotty de uv»:ﬁ 3.1.9

' B

opl.“;- L
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Y o th> E;pvci '1] k,ompensa tory(nemo te

-

Ll e ‘ LocalCi tv) All.owance has boen aetunll y

: “?'wimdmwn from 1.2:10G4, ih hontblc
Co :? 'Bribunal's orders ‘but also illegul in
R " that tne MOD orucrs clearly proviaz
‘ Lo Qhe 3G and Remo te Locall bty Al lowince
} o ' ’I . ' B ' at‘e not toncurrently cdmissible,
',B'écaué_e"the Tribunal commibted a
. ..'graﬁe ei'ror hy _ciirecting thmt the
. ‘ ; -febi‘tio.ners ‘are entitled for Fi eld'
~ R C Sorvicc Concosbinn as per Army hqrfa
' - i ,' » lctter datu.d 25’.’4 914» w,e P 1. 4,93, A
| R SR \ f reading of ATty HGrS letbter dats 4
- o 4 2'5,4'.19911- will “clearly shdw that ths
Tribunal has passed the orders without
E ‘f;., 3 under= t;anding the contouts or ths
”f-f o k ‘ ’:-_Iot‘fter.-.-Actualll.y,tlm Army Hurs lottoar
C R  dated .25,4.199% 18 addressed to the
| "J.-;' | ‘ “x'va":io\;tg Army Comminds indicating thah
"t ‘,« " T cartain prOposa:Ls for concessions/ *
- I , S allowam‘es to Uefunce Givilians pos ted
. . , : . o ';,;in‘cer{:ailn aregan have been forwarded
13' ga,’;."f,l : 4‘7 ‘ LoMﬁ.niS try of»ﬁefence for consi,de;'a-

N Vo tion ‘a'x.'l‘d‘ the Command Hqrs were reques ted
Coa A "*;‘ _'J’. ’to exé.mine the.‘st-ate‘d ploposnls and glve,
R G “; e '_‘T‘j‘i‘ L }"t:heix" comments/'_vi.,ews, The Hentble \

. ) N ,','I.‘ribli‘ri.al has " gone to the extent of
Dot L ) \ '
A ‘
i T , ,



e L’) O

snb spoula

T | diructlng ot the GO’ e
S pav s uch g1 lownnees even without &
vernmenh sepction.

gsal Submi L Lc

Go The AXMY Hals.,
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——TE Annf‘(urL 4 order dated 10.4.1999 is stayaed
until further orders.
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IN THE MATTER OF
Shri Kulmani Singh & Others

essseses Petitioner

= Versus~

escecee Respon_dents

IN THE MATTER OF

wWtitten statement submitted

by Respondents as 1 to 9,

esesssslontd
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COUNTER AFFIDAVIT

A

(1) That save and except what have beén admitted here=
inafter, all other statmments as contained in.the 0. A
which are contrary to and in consistant with what has been
admitted hereinafter are deemed to have been denied by the

respondents,

(2) That with regard to statement contained in Para i,

2 and 3 of the respondents have no comments to offer,

(3) That with regard to statement contained in Para 4,
4,1 and 4,2 of the petition, the respondents admit the same

~to the extent borne out of record,

(4) That in reply to the statement contained in Para 4,3
of the O.AL which are contrary to and in consistent with

‘what has been admitted hereinafter are deemed to have

been denied by the respondents.

(5) That withregard to the statement contained in Para
4,4 the respondents admit the same to the extent borne out

of record,

(6) That in reply to the statement contained in Para 4.5,
the respondents bet to.state that as per Govt of India,

Min of Def letter No A/02584/5/PS=-3(a)/97/S=D(Pay)/Services)
dt 25 Jan 64, the petitioners are already availing FSD
which is a Non Monetary benefit in field area.

Copy of letter dt 25,1,1964 is annexed hereto and
marked as ANNEXURE=-I,

0000002/
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(7) That in reply to the statement contained in PapéA&;é
of the application, the respondents bey to state that as per
instructions contained in Govt of India, Min of Def letter
No B/37269/AG/PS3(a)/730/D(Pay/Services) dt 47 Apr 95
FSC 1s not concurrently admissible alongwith other
allowances, The similar issue of FSC filed vide OA No
170/99 at Hon'ble CAT Guwahati and Review Petition filed by
the Respondents is pending for final decision by Hon'tble

Tribunal.

Copy of letter dt 17,4,1995 is annexed hereto and
marked as ANNEXURE-II,

(8) 'That in reply to the statement contained in Para 4,7,
the respondents beg to state that the position of FSC which
is a non Monetary benefits has been clarified by Govt of
India vide their letter dt 25,1,64 (annexure~l),

(9) That with regard to statement contained in Para 4,8, the

respondents beg to offer no comments.

00) That in reply to the statement contained in Para 4,9 of
the application, the respondents to admit that similar
situated employees of this unit have filed OA No 170/99 but
the Respondents have filed Review application before the
Hon'ble Tribunal which is pending for final decision,

(11) That with regard to statement contained in Para 4,10,
the respondents beg to state that the case be decided in the
light of Govt of India, Min of Def letter No A/02684/AG/
PS3(a)/97/s~D(Pay/Services) dt 25 Jan 1964,

..00..003/
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(12) That in reply to the statement contained in Para 4,11,
the respoendents beg to state that no injustice has been done
by the Respondents and recovery of FC is legal as per CDA
Guwahati letter No PAY/Tech/025 dt 10,4,99,

Copy of letter dt 10,4,99 is annexed as ANNEXURE=-III,

(13)  That with regard to statement contained in Para 4,12,

the respondents beg to state that step were taken to recover

~ FSC based on CDA Guwahati letter dt 10,4,99 (annexure~III),

(14) That with regard to statement contained in Para 4,13,

the respondents beg to offer no comments,

(15) That with regard to statement contained in Para 4.14.

the respondents has no comments,

(16) That with regard to statement contained in Para 5, the

respondents has no comments,

(17) That in reply to statement contained in Para 5,1, 5,2,
5.3 and 5,4 the respondents beg to submit that no injustice

and discrimination has been done to petitioners,

(18) That in reply to the statement contained in Para 5,5,
the respondents bey to submit that the petitioners are posted
in Nagaland/Manipur and already availing FSC at par with Army

Personnel, The question of discontinue does not arise,

(19) That with regard to the statement contained in Para
5.6, the respondents beg to state that the applicantsare not
eligible to get Monetary benefit of FSC as per Govt letter,

(20)  That in reply to the statement contained in Para SeTs
the respondents has no comments,
(21) That with regard to statement contained in Para 5,8, the

resbondents has no comments,
..'00/4



(22) That in reply to statement contained in Para 6,7 and 8

the respondents has no comments,

(23) That in reply to statement contained in Para 8,1 the
respondents beg to state that applicants are already availing
FSC in terms of Govt's order dated 25 Jan 1964, The reference
of Govt's letter No 37269/AG/PS3(a)/D(Pay/Services) dt 13 Jan 94
is applicable to Armd forces personnel only, The plea of the
petitioners is liable to‘be rejected, |

(24) That with regard to statement contained in Para 8.2,
the respondents has no comments,

(25) That in reply to statement contained in Para 8.3, the
mrespondents beg to state that the applicants are already
availing FSC in terms of Govt letter dt 25 Jan 1964,

(26) That with regard to statement contained in Para 8.4, the

respondents has no comments,

(27) That with regard to statement contained in Para 9, the

respondents has no comments,

(28) That in reply to statement contained in Para 9.1 the
respondents beg to offer no comments,

(29) That in reply to statement contained in Para 1o, 11
and 12 the respondents admit the same to the extent borne

out of record.

0.0...0?/5



(¢) >

VERIFICATION "

I, Major vijaya Kumar VS, Garrison Engineer 869
Engirjeer Works Section, C/0 99 APO, being duly authorised
and competent to sign this verification, do hereby solomnly
affirm and declare that the statements made in the written

statement are true to my knowledge and belief and

information and no material facts have been suppressed,

And I sign this verification on this 52:? th day
of',<§—z/}L Sep 2000 at Guwahati,

DECLARANT
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S CONIRULLER OF BETENCE ALLOUNTS
o UDAYAN  VIHAN,  HANANGL, .
CUWAATI . t ARRAM
S 09 N0 PAY/TECU0T5
- ' ' Dated + 104 Apndl, 1999
_.‘Dﬂf—nﬁ GCLM(Jm\ C\n’})’i\ ,
R S
)‘ - ‘;4}, 4. , . ) '
VAN Thiso 48 neganding the adnissibitlty of Fleld Schavice

h ' ‘M a .
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0461 .« 550549 (N
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Tyt war s

_uncaAAzonA“fIO' Defence clvilians Aenving "dn Flefd and &n Mod{fied
ifcﬁd areas {n conformdty. with Govennment oxden ALssued gnom time Lo
time, L ' : '

Z. : The Defence cdvillans weaving An Fletd and Modidied
Field aneas a4 ne-classifled &n MInidtny of Defence Lettcenr
No.37269/AG/PS/3(a)/90/D(Pay/senvices] dated 13/1/94 ane entitled Lo

nan-monetany field senvice concesslons as envisaged An A pendix'C' fo-

Minidtny of UVefence Leften uo.A/ozsaMW/ns-a|a)/97/slv‘l"a‘iﬁi“éﬁ"irraau

Cdated 25/1/1964 and -Apgendix-'ﬁ' to Mindstny of Defence CLellen

MNa.25761/AG/PS31b)/146-57

' TUTPayTsenvices) | dated . 02/03/6%
nospectively. ' : '

Y
cancossions dn Filefd and Mad{fied Fiely anecas was brought ouwt {in the

‘Aqnquwing.Gout. ondens condequentd upon neclassi{flecation of ‘anens uvide
M1u&4tny'oﬁ Vefence Ledten of 13/1/94.

t

fey Mendstuy Con Defence
Ho.8/37269/AG/PS3(a)/165/V ray/senvices] dt. 3171795,
S i4) . Ministny n Defence
Hn{U/37269/AG/PS3(ai/730/0(Paq/éahvicebl de, 117147195, '
ik L Mdndatny 0f Defence
NU{B/37269/AG/PS3(a)/Iﬂéz/U(Pny/éQHVLceb] de.12/9/95.
o4 o The Flefd Aenvice concessions thus do nod inelude ant

Cmonetany alfowance {n. the  fonnm g - Compensaftohy Field Anea

“AlLowance [CFAA]l on Compensatonry Modified Fleld Anea AfLawance [CHFAA)

s {4 applicable to senvice pensonned hut « fLange numben of

T AxorguquAmmadAaﬁﬁﬁy,and paymeirts mar
ngzvﬁ"qmv&nq yhow canse” itetdce, The dotails "of
e Y

Nefance

civilfians  ane being: paid CFAA and CHFAA  in -ihe form of monefary
aflowance. . A copy 0 MAndasny of Defence - [lettea

‘un,sald)/96/D[P4y/42nvice41 dated 12/3/¢9 in this regand A AeAponAe

fo a nefenence made and CGUA's " inAtructions theneon &4 enclosed
hewewlth which 44 sctf explanatony.Payment of monetany allowance L1t
the gonm of CFAA -an CMFAA Lo Degonce CCulfians ab a pari of FsC hasg 1o

-

rnecaveriod” IR

o oTod wonkd bea avdlfabee widli the Unld anthondtles and they may he
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In view of Lhe above you ane nequedfed to hindly

S kAsue necessany instructions to variows senvice brnanches of youn 10
orand Lowen formations Lo effect necovenios of payment afready made
Ceanbien on the basis of Count judgements on otherwise afien giving
.~ show cause notices, We are also insthucting oun sub-offices to stop

o paymend of the monetany alfowance frnom £his month. Funthen, CAT

fudgements on the above account amalling AimpLementation ane Lo be

hefd in obeyance and ongoing cases contested in CAT fon paymenti of
- FSC ane nequined to be defended on the basis of. Ministny of
'uDefence Letfen dated 12/3/99.

v6'. A copy of the Anstnuetions Laswed Ln Ahis negand ma

hindly be endonsed to us,
w

\/«i}\l )Q.gmz&s ,

Youns &ﬁweabehm,
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C/0 99 APO

Majf Gen S.S.
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with nequest

. S K. Shanma
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LLlong 1 ne
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vontd, .b

1. Maj Gen S.U. Mallanti Copies of MOV  communication  duated
' 12/3/99 and CGOA New Vothd Cotien datfed
1/4/99 mentioned ahove ane enclose.d

Chahat . L) Lo get cladiming of paument of CIAA
f 6 ' £ CHEAA frnom Apndl'99 pay bi€l stopped,
L4)  to get necovenies o  payment
whatsoeven afneady made eoffected agtexn

Maj Gen S{S. Pund senving show caude notice, :

Chief Engineen L44) Withholding payment on ahoue

.. Haens. . , account against CAT Judgement awadting
~Calecuttd , implementation, ' ,

IR " o {v) fto defend on qoding CAT

gfﬁ‘g“' ,%}Kkngia’UJM cades/contempt puoceedings based on HOD
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